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expanding the network of branches,
25 there are high costs invelved in
opening - furher btranches,
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Imposing Fine on Nanona_l:sed Banks
by RBI for Violatjon of . Directors

_ 460, SHRI. CHIMANBHAI HARIL
‘BHAI SHUKLA. Will the . Minister
of FINANCE be pleased to state:. ..
(a) whether it is a fact “that the
" Reserve Bank of India has decided fo

[RAJYA SABHA ]
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impose fines gn the Nationalised
Banks for vjolating its directives,

(b) what are the details of the
criteria and normg formulated by
RBI for imposing fines;

(c) what is the number of banks
fined gp far in the year 1992 and for
which reasons; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE AND MIN.
ISTER OF STATE IN THE MINIS
TRY OF PARLIAMENTARY AF.
FAIRS (DR. ABRAR AHMED):
(a) Yes, Sir.

(b) Banking Regulation Act, 1949
Reserve Bank of Indiz Act, 1934 and
relevant statutes aythorities Reserve

‘Bank of India (RBI) to issue direc

tives to banks op varjous aspects of
their functioning. RBI are alsg auth
vrised to impose penalties for viola
tion of such directives,

(c) and (d) During 1932, RBJ hac
ohserved that twgp nationalised banks
were making excessive borrowings:
from the call money market and were
extending credit facilities beyont
their means, RBI  therefore, issue
directives to the said bankyg in Aug
ust, 1992 restricting thejr level o
non-food credit and thefr borrowing
from the call money market and term
dep051t market. :

Penaltles were imposed on the tw
banks for. viclating the above direc
tives, The morms for imposing pen
alty were ag under:—

(i) the rate of interest payahl

on eligible CRR balances = wouli

" stand reduced in proportiop to th
oxcess over and above the cejliny

" fixed for call money, term deposi
sand  bill re-discounting borrowing:

: +« (Y the amount of non-food cre
dit in exXcess. of-.the specified leve
would be reduced from the elig;

"““kle CRR balances’ fof the puipos
of cdlculation of interest payable o
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them, Thig penalty would be over
and above the penalty indicated at
(i) above,

Fined Deposits and other Capitals in
Nationalised Bank inp Gujarat

461. SHRI CHIMANBHAI

BHA| SHUKLA:

SRI GOFAL SINH
SOLANKI.

Will the Minister of FINANCE be
banks, branch-wise;

HARI-

(2) what is the number of fixed
deposits and the amount of other
capitals of each nationalised bank in
Gujarat State as on 31st Otctober,
1993

(b) which bank lLas more deposit
and capitals in comparison to other
banks, branch-wise;

(c) whether ip each city fixed de-
posits on account of savings are still
popular in comparjson to othey sour-
ces of savings; and

(d) if so, the details thereof?
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THE MINISTER OF STATE .N
THE MINISTRY OF FINANCE
AND MINISTER OF STAL'E
IN THE MINISTRY OF
PARLAMENTARY AFFAIRS (DR.
ABRAR AHMED). (a) and (b) The
data reporting system does not gene-
rate Stale-wise information in the
manner asked for, However, the
bank-wise amount of deposit of na-
tionalised banks in Gujarat State as
on June, 1993 (latest available) is
given in the Statement-I (Sze be-.
low). The Capital of a bank js not di-
vided according tp the State or re-
gion. The same is kept and majn-
tained for a bank as a whole, The
Capital of each nationalised banks, as
at the end of March 1993 is given in
the Statement-II, (See below),

(c) and (d) Deposit growth in a
region and in a particulay year de-
pends upon the numbeyr pf faciors in-
cluding rate of growth of economy,
the inflation rate and the relative att-
ractivensss for the othey inrtruments
of savings This, it may not be pnssi-/
ble to categorise as to what factor is
influencing the growth of deposit at
a particular point of time,

Staterent-{

Bank-wise Deposits ob Naitonalised Banks in ie State of Gujarat as on Fune 1993

S. Name of the Bank

1 Allahabad Bank .
2 Andhra Bank

3 Bank of Baroda

4 Bank of India

5 kank of Meharashtra
6 Canara Bank

7 Central Bank of India

8 Corporation Baqk

(Rs, in crores)

Deposits

55_82
5.7
4287.03
1846.13

361.89
1081.81
240.66




